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festrT 4. / Design No. : 440753-001
@ / Date ; 16/12/2024
UREINRSal dRIE / Reciprocity Date*

391/ Country

yaiierd fepar oiram R f demg ufa § afefq fesgq st X-RAY DIFFRACTION APPARATUS FOR
NANOPARTICLES TRACKING ANALYSIS IN NANOMEDICINE & Hsfa &, &1 Gsiisheor, Joft

24-01 ® 1.Mr. Deepak Sitaram Musmade 2. Sres's Sanjivani College Of
Pharmaceutical Education And Research 3.Ms. Sanika Dadasaheb Kote 4.Mr. Krushna
Balasaheb Pawar 5.Ms. Sayali Ramdas Kokane 6.Ms. Anchal Babasaheb Karle 7.Mr.

Dipak Dadarao Jaybhaye 8.Ms. Sakshi Manoj Vadak 9.Ms. Snehal Jaywant Sadaphal &
M & Sugw d@ed SR aiE § &Y foEr e

Certified that the design of which a copy is annexed hereto has been registered as of
the number and date given above in class 24-01 in respect of the application of such
design to X-RAY DIFFRACTION APPARATUS FOR NANOPARTICLES TRACKING
ANALYSIS IN NANOMEDICINE in the name of 1.Mr. Deepak Sitaram Musmade 2.
Sres's Sanjivani College Of Pharmaceutical Education And Research 3.Ms. Sanika
Dadasaheb Kote 4.Mr. Krushna Balasaheb Pawar 5.Ms. Sayali Ramdas Kokane 6.Ms.
Anchal Babasaheb Karle 7.Mr. Dipak Dadarao Jaybhaye 8.Ms. Sakshi Manoj Vadak
9.Ms. Snehal Jaywant Sadaphal.

fesTes sifafe=m, 2000 aen feoie M, 2001 & g TEem & STgase H|

In pursuance of and subject to the provisions of the Designs Act, 2000 and the
Designs Rules, 2001.

SR FAR M 521010005
Date of Issue . Controller General of Patents, Designs and Trade Marks

FURERehdl TG (TfE IS BY) FIGeht Srgafd & 7€ & a1 221 1 17| ST & WeATAhR Ushiehior ht i & &8 o & foIg g forer
fae, sfafas v fam & Peest & arefiq, ofa auf $i srfaRe eaf & forg fovar S g & T ust &t Suah faftres erfarfal srerar faker &
TSTehoT Ut &<t & I T8l 8Y Tehalt 21

The reciprocity date (if any) which has been allowed and the name of the country. Copyright in the design will subsist for ten years from the date of
Registration, and may under the terms of the Act and Rules, be extended for a further period of five years. This Certificate is not for use in legal
proceedings or for obtaining registration abroad.




